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Bills introduced into 1

GOVERNMENT OP INDIA 

LEGISLATIVE ASSEMBLY DEPARTMENT 
L. A. Bill No. 4 of 1945

The following Bill* was introduced in the Legislative 
Assembly on the 28th February 1945 :—

L. A. Bill No. 5 of 1945
A Bill to <five effect to the financial 'proposals of the Central 

Government for the year beginning on the 
1st day of April 1045

, Whereas it is expedient to fix the duty on salt manu
factured in. or imported by land into, British India, to fix 
maximum rates of postage under the Indian Post Office 
Act, 18 ;8 (VI of 1898). to continue for a further period of 
one year the additional duties of customs imposed by 
section G of the Indian Finance Act, 1942 (XII of 1942) and 
to modify certain of those duties, to alter the duty of 
customs and the duty of excise on tobacco, to fix rates of 
income-tax and super-tax, and to continue the charge and 
levy of excess profits tax ;

It is hereby enacted as follows :—
1. Shsst Title ar.d extent—(1) This Act may be called 

the Indian Finance Act, 1945.
(2) It extends to the whole of British India.
2. Fixation c?*SRlt duty—The duty on salt manufactur

ed in, or imported by land into, British India shall, for 
the year beginning on the 1st day of April 1945. 
be at the rate of one rupee and nine annas per standard 
maund.

3. Sniand postage rates—For the year beginning on the 
1st day of April 1945 the Schedule contained in the First 
Schedule to this Act shall be inserted in the Indian Post 
Office Act, 1838 (VI of 1898), as the First Schedule to that 
Act.

[As AmssKkd by the Select Committee]
(Alterations male are side-lined)

A Bill to amend the Indian Merchandi.e Marks (Amend
ment) Act, 1041

Whekeas it is expedient to amend the Indian Merchan-
purposesMarks (Amendment) Act, 1941, for thedise

hereinafter appearing ;
It is he *eby enacted as follows :—
1. Shoit title—This Act may be called the Indian 

■ilorchandise Marks (Amendment) Supplementary Ac*, 1945
2. Amsrdment cf seciicn 7, Aci H cf 1841—In section 7 

of the Indian Merchandise Ma ks (Amendment) Act, 1941
: (hereinafter referred to as the said Act), in the new section 
i substituted by the said section for section 12 of the Indian 
Merchandise Marks Act, 1889 (IV of 1889)—

(a) in sub-section (2)—
(i) It the words cot'on sewing or darning thread ”

cotton sewing, darning crochet or handicraftthe wo i ds 
thread ” shall be substituted ;

(«) for the words and figures 4: in premises which are 
a factoiy, as defined in the Foctories Act, 1934,” the words 
and figures in any premises not exempted by rules made 
under section 20 of this Act ” shall be substituted ;

(Hi) for the words and figures “ any rules made under 
section 20 of this Act ” the words “ the said rules ” shall
be substituted ;

(fy) for the words “ marked with the weight of thread 
jin the unit ” the words “ marked with the length or weight 
•of thread in the unit ” shall be substituted ;

4. Continuation o?, and enhancement cf, additional duties 
of customs imposed by section 6, Act XSI cf 1942—(1) The
additional duties of customs on certain goods chargeable 

, ,, ,, a <c • with a. duty of customs under the First Schedule to the
• . Wfor thc words ^ «rlst nlT,berf, th0 Tds, T Indian Tariff Act. 1934 (XXXII of 1934). or under the said
such Other manner as may be required by the said rules Schedule read with Tny notification of the Central
ua be substituted , ’ „ ,, , Government for the time being in force, imposed up to the

(m) for the words from the factory the words 3,gt d of March 1943 by seolion 6 of the Indian 
from thL premises snail be substituted,_ _ Finance Act, 1942 (XII of 1942), and continued
( ) in sub-section (3), for the words or any co on subject t0 certain modifications, up to the 31st dav of 

sewing ordaining thread the words or any such thread March 1945 by section 4 of the Indian Finance Act. 1944, 
” 4e substituted. . . shall continue to be levied and collected as provided in

** «£Kbslltaticn 0f new ?ec*IGn Ase4ct,®n 9j ,fCt. U section 6 of the Indian Finance Act, 1942 (XII of 1942) 
1941 For section 9 of tho said Act, thc following t0 tho 31st day of March 1940 subject to the modifica

tion shall be substituted, namely 1 - -
9. Amendment of section 20. Act IV of 1SS0 In 

section 20 of the said Act, after sub-section (1) the 
following sub-section shall bo inserted, namely

tions contained in sub-section (-). i
(2) Tho additional duty to be levied and collected under 

the foregoing sub-section shall be one-half instead of one- 
fifth ot tho amount of the duty of customs specified in the 

£(1 \) The Central Government may make rules provid- First Schedule to the Indian Traiff Act, 1934 (XXXH of 
! " manner in which fbr the purposes of section 12 im)> i:l tho cas0 of spirits, comprised m Item No. 22 (4)ing for the manner in which fbr thc purposes ot section iz i:l the case of spirits, comprised in Item No. 22 (4)
iotton yarn and cotton thread shall be marked with the and iu sub-itcms (a), (c) and (d) of Item No. 22 (5) of the 
particulars required by that section, and for the exemption gaid Schedule ; and no such additional duty shall be levied 
?** certain premises used for the manufacture, bleaching, 0l. collccfced on tobacco comprised in Items Nos. 24, 24 (1), 
■Jyeii.g or finishing of cotton yam or cotton thread from 24 (2) and 24 (3) of the said Schedule.

provisions of that section. ” 5* Alteration cf duty cf customs on tobacco— Fn tho First
4. Amendment of section 10, Act 38 cf 1941— In sac- gcbedulo to the Indian Tariff Act, 1934 (XXXII of 

10 of the said Act, in clause (c), in the new clause (j 1934)— . „ , ,
Mded to section 18 of the Sea Customs Act, 18<S (ViU ja) iu Item No. 24. for the entry in the rourth column
of 1878)— ,, the entry “ Rs. S per lb.” shall be substi uted ;

(a) for the words “cotton sewing or darning thread ”, ^ in Item No. 24 (l), for the entry in the fourth
words cotton sowing darning, crochet or handicraft column lhc following shall be substituted, namely

” shall be substituted ; t . . w “ The rate at which duty U for the tune being
; (*) in sub-clause (ii) for the words “ the grist number lovi,l)lc on articles included in Item No. b< of tins Schedule
^ Accordance with i} the words “ in such other manner as
?S rorm* . , * 1111 4110 worm * Tho Governor-General has been pleased to give tho previous

H ired by ” shall be substituted ; (< r ptnrv sanction required by sub-section (2) of section 07 of tho Government
m sub-clauso (iv) for the words and fi .ures a Lieu y lndift Act u9 saved from repeal by paragraph 12 of tho Government

6 Y°Hncd in the Fa/‘torios Act 1934,” 1 he words, brackets fIndia (Commencement and Transitory Provisions) Order, 1930,
lIU* f.gUpo t • " ftvwlin'nd from the operation of d tho provioua sanction required by sub-section (1) of section 141

ihe
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under this Act rend rrith any other enactment m force, ]did (XII of^ lSA2h°" htsJ^a]n’lmjon boarH to ],i' P

£-*•£jws 2‘h“".p”«ion“°snxfrf~cs ■“ ssfcss s .tssywtf
whiehever ls liigb^- ^ the entries in the fourth and °peiat_ion of tLc section 17 of the Indian Inco^
,ix A“nS:the entries “ Ks. 7-8 per lb. «“ to(XI of 1922). applies, the tax cW0J
Ind “ Rs 7 per lb. ” shall be substituted. , shall be determined as provided in that section but ^
1 6. Alteration of duty of exciss on tcbacco-In tto F ^ reference the rates imposed by sub-section (I) 0f tl;
Scliedule to the Centra' Excises and Salt ■, ± ( section, and in .accordance with the provisions of H
1944), in Item No. 0, under the heading I. Unmannl (3) and (4) 0f this section where applicable.
turod tobacco ”— .. .... . . _j Bnh (6) For the purposes of this section and or the ratc-g

(o) for the entries (»), (*>) and (m) contained in su • 0fied therei)y; the expression total income ” mea[
item (1) beginning— total jncome as determined for the purposes of income.^

“ (l) if flue-cured and int-ended for— . . „ or Srmpr-tax. as the case may be, 'in accordance vith a
(a) manufacture into cigarettes containing . provisions of the Indian Income-tax Act, 1922 (XI of 1922,

the following shall be substituted, namely ^^ and tfae expreasion *« earned income ” moans earned inco*.
■ tied toba^o. cent Weight °f SeeTghtUaP™a9.and ^ (TJ^hero’the^otanncome of an assessee referred to j,

/«) more*than 40 per cent but not more Five rupees paragraph A of Part I of the Second Schedule does j](f
than 60 per cent-weight of imported exceed six thousand rupees, an amount representing ^

moreTlmn 20 per cent but not more Three rupees <md rupee for every complete unit of two hundred rupees of fcj
than 40 per cent weight of impor- eight annas. total income as reduced by the incoine, if any, exem-v
ted tobacco. from tax under any provision of the Indian Income-^

(iv) 20 per cent or less than 20 per cent Two rupees and ^ct jg22 (XI of 1922). or any notification issued ther- 
weight of imported tobacco. eig t annas. under shall be funded for the ass^ssee’s benefit and shi[\

be paid to him on such date not more than twelve month 
after the termination of the present hostilities, as tl/ 
Central Government may fix :

Provided that the amount to be funded for the assessee 
benefit shall in no case exceed two-fifths of the tax payat,

THE the Indian Finance.x 
the saine dAt8

to

c

“ (i) more

One rupee ” ;
stems ” shall be omitted-

(r) no imported tobacco

“» P”'1-
S,0nS(f) fOT theyear beginning on the let day ^
of April 1345 shall bo charged at the rates specified in yE ,naiiom_In computing the amount to be funds: Pftrt? of the Second Schedule increasedIm: eac l ease by a sub.section thSere is an incomplete ur
surcharge for thei purposes of the Central at to Ono hundred rupees or more it shalll
the rate specified therein in respect of each such rate ol ^ ft oomplole unit 0f two hundred rupees.
income-tax, and . . . _n (8) Notwithstanding anything contained in sub-sccti;
, „t dal ^I'l^f^Slsthanfolthr^rposes of Lotion 65 (7) of section 6 of the Indian Finance Act 1944 j

, the Indian Income-tax Act, 1922 (XI of 1922), be those amount to be landed for the assessee s benefit under S 
specified in Part II of the Second Schedule increased in the provisions of that sub-section shall m no case exceed ti, 
eases to which paragraphs A, B and C of that Part apply fifths of the amount of tax payable by him m respect oft 
by a surcharge lor the purposes of the Central Government assessment for the year ending on tho 31st day ( 
at the rate specified therein in respect of each such rate of March 1945.
super-tax. (9) The provisions of section 23 A of tho Indian Incoiff

(2) Jf any provision is made in tho Indian Income-tax tax Act, 1922 (XI of 1922), shall not apply in respect
Act. 1922 (XI of 1922), for the (xempticn from income-tax profits and gains of the previous year for the assessing 
of a portion of the earned income included in the total f°r the year ending on the 31st day of March 194 0. 
income of an assessee, then, in making any assessment for 8. Continuance Of and rate of GXCCSS profits tax 
the year ending on the 31st day of March 194.6 there shall (1) In sub-clause (a)'of clause (6) of section 2 of the Ex# 
be deducted from the total income of an assessee in Profits Tax Act, 1940 (XV of 1940), for the words ai 
accordance with such provision an amount equal to one- figures “ 31st day of March 1945 ” the words and figur 
tenth of such c-a -ned income exclusive of any income “ 31st day of March 1946 ” shal bo substituted, 
chargeable und-r the head ‘ Salaries ” but not exceeding (2) The excess profits tax imposed by sect ion 4 of {
in any case two thousand rupees. ' Excess Profits Tax Act, 1940 (XV of 1940), shall in resp6

(3) In making any assessment for the year ending on the of any chargeable accounting period boginhine after $ 
31st day of March* 1946 where tho total income of an 31st day of March’ 1945 bo an amount equal to sixty-*

s-ssee not temg a company includes any income and two-thirds per cent of the amount bv which1'' 
chargeabl e under the head ‘ Salaries ” or under the head profits of the business during that chargeable account* 

Interest on Securities or any income from dividends in period exceed the standard profits 3
respect of which he is deemed under section 49£ of the Declaration under the Provisional Collrrtinn nf W
Indian Income-tax Act, 1922 (XI of 1922), to have paid Act Vrtl C°LLectl0n. °f 1
income-tax imposed in British India, the income-tax It is hereby declared lhatVis exDcdi«nt in ^ oub’ 
pavable by tho assessee on that part of his total income interest that the provisions of S^ \ ^

L.diaa Finance Act, 1944, on his total income the same 
Sir thC am°Unt of such inclusions bears to his THE FIRST SCHEDULE

Schedule to be inserted in the Indian Post Offi
{See section 3)

“THE FIRST SCHEDULE 
Inland Postage Rates 

{Sec section 7)

ce Act,(4) In making any assessment for the y 
31 st day of March 1946—

[o) where the total income of a company includes any 
profits and gains from life insurance business, the super
tax payable by the company on that part of its total
income which consists of such inclusion shall be at the rate 
of six pies in the rupee ;

[b) where the total income of an assessee, not being 
a company, includc-3 any profits and gains from life P 
ance Lu. i .< es, the income-tax and super-tax payable by 
tho assessee on that part of his total income which consists 
of such inclusion shall be an amount bearing to the 
amount of such taxes payable according to the

ending on theear

LettersFor a weight not exceeding one tola 
For every tola or fraction 

exceeding one tola.
•• One and a half & 

thereof, Ono anna
Lost cardsSingle .. 

Reply ..nsur- . . Nino pios >
.. .. One and a halfBook, Pattern and Sample PacketsFor the first five tola3 or fraction thereof Nine pies 

For every additional two and a half tolas Three pies 
or fraction thereof, in excess of five tolas.

total
rates
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Registered Newspapers 

X**or ft weight not exceeding ton tolas .. Quarter of an 
For a weight exceeding ton tolas and not Half 

exceeding twenty tolas.
For every twenty tolas or fraction Half 

thereof, exceeding twenty tolas.
In tho caso of more than one copy of 

the same issue of a registered newspaper 
being carried in the same packet—

For a weight not exceeding ten tolas Half 
For every additional five tola3 

fraction thereof, in excess of ton 
tolas.

Provided that such packet shall not 
bo delivered at any addressee’s 
residence but shall be given to 
recognised agent at tho post office.

Parcels
For a weight not exceeding forty tolas Six 
For every forty tolas or fraction thereof, Six 

exceeding forty tolas.

previous year for the assessment for the year ending on the 31sfc jay 
oi March 1946 not being a dividend payable at a fixed rate. 

explanation.—For the
anna

an anna . - purposes of this proviso, tho expression
dividend shall be deemed to include any distribution included in 

the expression ‘ dividend ’ as defined in clause (6A) of section 2 of the 
Indian Income-tax Act, 1922, and any such distribution made during 
the year ending on the 31st day of March 1946 shall bo deemed to 
have been made in rdspect of tho whole or part of the previous year.

an anna

an anna 
or Quarter of an anna : STATEMENT OF OBJECTS AND REASONS 

The object of this Bill is to continue the existing rate of 
salt duty ; to increase the inland postage rate on parcel;* 
exceeding forty tolas in weight; t ) continue the additional 
duty of customs imposed by section 6 of the Indian Finance 
Act, 191-2 (XII of 1912) and to increase certain of these 
duties ; to alter the duty of'excise on tobacco i i certain 
respects ; to give relief from income-tax to earned income 
and to make a change in the existing rate of surcharge on 
incomes-tax.and to continue the excess-profits tax.

A. J. RAISMSN

a

annas
annas »>

THE SECOND SCHEDULE
No'.cs on Claus zs

Clause 2 provides for tho continuance of the existing 
provisions regarding salt duty fur a fu:thcr period of 
one year.

2. Clause 3 provides for the continuance for a further 
period of one yea • of tho present inland postage rates 
except that in the case of parcels the rate for every 40 
tolas or fraction thereof exceeding the first 40 tolas is 
increased f.om 4 annas to 6 annas.

3. Cliuse 4 provides for the continuance for another 
year of the additional customs duties imposed by section 6 
of Act XI[ of 1912 subject to certain minor chaiges.

4. Clause 5 provides for certain increases in existing duty 
of customs on tobacco.

5. Clause 6 provides for certain changes in the excise

(See section 7)
Part I

Rates of Income-tax
A—In the case of every individual, Hindu undivided family, 

unregistered firm and other association of persons, not being a case 
to which paragraph B of this Part applies—

Rato Surcharge
Nil1. On the first Rs. 1,500 of total

income.
2. On the next Rs. 3,500 of total Nine pies in Six pios in the

income. the rupee. rupee.
3. On the next Rs. 6,000 of total One anna and Ten pies in the

rupee.

Nil

income.' three pies 
in the rupee.

. On the next Rs. 5,000 of total Two annas in , One anna and six
the rupee.income. pies in 1 the 

rupee.
annas Two annas and

three pies in the duty on tobacco, 
rupee :

5. On tho balance of total Two 
income. and six pies 

in the rupee. 6. Clause 7 read with the Second Schedule provides for 
the continuance for another year of the existing basic rates 
of income-tax and super-tax. It also specifies the amount 
of deduction that will bo allowed in respect of earned 
income if provision, for such deduction is made in the 
Indian Income-tax Act. It further provides for an increase 
of 3 pies per rupee in the surcharge on income-tax on slabs 
of income above Rs. 15,000 and on income taxable at the

Provided that— (
(t) no income-tax shall be payablo on a total income which, 

before deduction of tho allowance, if any, for earned income, does not 
exceed Rs. 2,000 ;

(ii) the income-tax payable shall in no case exceed half the 
amount by which the total income (before deduction of the said 
allowance, if any, for earned income) exceeds Rs. 2,000 ;

(Hi) the incomo-tax payable on the total income as reduced by 
tho allowance for earned income shall not exceed either—

(a) a sum bearing to half the amount by which the total income maximum rat-3, 
{before deduction of tho allowance for earned income) exceeds 
Rs. 2,000 the same proportion as such reduced total income bears to 
the unreduced total income, or f

(b) the income-tax payable on the income so reduced at the 
rates specified in this Schedule,

whichever is less.
B—In the case of every company and local authority, and in 

overy caso in which under the provisions of the Indian Income-tax 
Act, 1922, income-tax is to be charged at the maximum rate—

Surcharge
On the whole of total income .. Two annas and Two annas and

six pies in the three pios 
in the rupee.

7. Clause 8 provides for the continuance of the excess 
profits tax at the rate of 66-J per cent.

The following Bill* was introduced in the Legislative 
Assembly on the 28th February 1915 :—

L. A. Bill No. 6 of 1915
A Bill further to amend the Indian Income-tax Act, 1922 

and the Exce-.s Profits Tax Act, 1940 
Whereas it is expedient further to amend the Indian 

Income-tax Act, 1922 (XI of 1922), and the Excess Profits 
Tax Act, 1910 (XV of 1910), for the purposes hereinafter

Rate

rupee.
Part II

, Rates of Super-tax
A—In the caso of every individual, Hindu undivided family, 

unregistered firm and other association of persons, not being a case to 
which paragraphs B and C of this Part apply—

Rato

appearing ;
• It is heroby enacted as follows :—

1. Shcrt title and commencesnent—(1) This Act may be 
called the Income-tax and Excess Profits Tax (Amendment) 
Act, 1945.

(2) It shall come into force on snob date as tho C mtral 
Government may by notification in the official Gazette 
appoint.

2. Amandmeni o? section 2, Aci XI of 1822—111 section 
2 of the Indian Income-tax Act, 1922 (XI of 1922)

ee (hereinafter referred to as tho said Act), after clause (6A)
in the Throe ’annas in the the following clause shall be inserted, namely :—

‘((3 A A) 41 Earned income ” means any income of an 
assessee who is an individual, Hindu undivided family, 
unregistered firm or other association of persons not being 
a company, a local authority, a registered firm or a firm 
treated as registered under clause (6) of subjection (5) of 
section 23—

(a) which is chargeable under the head li Salaries or
(b) which is chargoable under the head Profits and 

gains of business, profession or vocation ” where the 
businoss, profession or vocation is carried on by the asses-

in the case of a firm, whore the as <cssoe is a partner

Surcharge
A. On the* first Rs. 25,000 
- °f total income.

0n the noxt Rs. 10,000 Ono 
o °f total income.

0n the next Rs. 20,000 
of total income.

4* On the

NilNil

in the One anna in the 
rupee. rupee.

Two annas in the Two annas m the

anna

rupee. rupee.
next Rs. 70 000 Three annas in the Two annas and six 

of total income. rupoe. pies in the rupee.
Ou the next Rs. 75,000 Four annas in the Three annas in the 

of total income. rupee.
On the noxt Rs. 1,50,000 Five annas 

of total income. rupoe.
e noxt Rs. 1,50,000 Six annas 

of total income. rupee.
On tho balance of total Seven annas in the Throe annas and six 

income. rupee. pies ‘n the rupoo.
In the case of evory 

On ,?Ca^ authority —
Q tho whole of total Ono anna in the Ono anna in 

income. rupee. ™Pe0-
srJrrIn the caso of an association of persons being a co-operative
prfl-Y’ ofcher than tho Sanikatta Saltowners’ Socioty in the Bombay 
SohnlQncy’ for the time being registered under the Co-operative 

Acfc> 1912, or under an Act of the Provincial Legislature 
ning the registration of Co-operative Societies

.Rato Surcharge
Nil Ntl

6.
rupee.

in tho Three annas in the 
rupee.

7- Oath
8.

tho

soe or
actively engaged in the conduct of the business, profession 
or vocation ; or

(c) which is chargeablo under the head “ Other sources” 
if it is immediately derived from personal exertion or

1. n the Rs< 26,000
2. OnM0^*1 inc°nic.

the balance of total Ono anna 
0_^y0rnc- rupee.

fcho case of overy company—

thoin the Ono anna in 
rupee.
v . Governor-General has been pleased to give the previous
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PATZI1 Vj

THE - niinWvice under clause (vi) or clr,ns0
n r^nno pnda claim for an al.c • - . 0f that asset1

SHEe^Ts^aFE=- .s*hs,tssst-sas.ssasa2SS. -sAKatAii. “ "n:js sgssVtft&f* t0<l“‘«c““ “"""f
SbiS S’ <*,«“* * 11 “ «*' “ to r“J’|"?»°1,,v*!lS5.nri. under dm. (»>), *•» („t

■**s>b- “‘E’siwSeSs^i's-^inr4

“ and. where the bl”l.di"g^g^has'beenEstllled, after cIause ... ,« sciertifio research ” means any activities in 14 
*e ms, * further sum (which shall ^ 0^atural or applied scionc, for the extension *

however , mrt be f klM,wI°^ ’references to expenditure incurred on Bciontifi,

-1'&?£.fs= r- -*- a,,y 7or rs; ;i:P(«) clause (xii) shall be renumbered as clause (xv) at. pro3eoUtion of. scientific research ;
shall be inserted after clause (xi), rofcrences to scientific research related to a

business include —

r %10
tii.-

%

the following clauses
““%«) any expenditure (not being in the-nature of
capital expenditure) laid out or expended on soieiiuitic facilitat.e an extension of that business or
research related to the business , . . mav be, all businesses of that class ,

(xiii) anv sura paid to a scientific research association • an scientifio research of a medical nature wliid’
having as its objects the undertaking of scientiho research hag & ial re]at,ion to the welfare of workers employed ini 
related to the class of business carried on and any sum that buginess or as the case may be, businesses of that 
paid to a university, college or other institution to be used ^ ^
for such scientific research: _ . „ • 4 Inseriidn G? rew sedif n 15A in Act XS Of 1922-

Provided that such association, university co ege r Aft^ g^- 15 of tlle S£jid Act, the following section shall
institution is for the time being approved for the purposes be jnsfl]rted name]y
°f ^Jitirrespect STny SendUu^ a capital nature “15 A. Exemption of portion of tamed income-The tar

s ci criific research r el at edA o the business, an allowance, shall not be payable by an assessee m respect ot sue 
for eTchS five _tive previous years beginning' portion, if any, of the earned income-included m Ins total 
with the vear in which the expenditure was incurred, or, ^ome.ns is directed by the annual Act, of the Centra. Legs
where the expenditure was incurred prior to the commence- ^at"re V-lg the7 ™ G 01 rti,lefa °f 7? f°I, ^ _ -veAr l'°i J* 
ment of the business, for each of the five consecutive deducted in making an assessment for tnat year, and jer 
previous years beginning wiih the year in which the the purposes of determining the rates at which income-taf 
business was commenced, equal ' to one-fifth of such (hut not super-tax) is payable\by the assessee for that yen 
expenditure : his total income shall be deemed to be the total income

Piovidcd tl.at no allowance shall be made for any reduced by the said portion, 
expenditure incurred more than three years before the b. AfftGridmsnt of S2Cticn 1S, Act X8 cf 1922—In see- 
commencement of the business : tion 10 of the said Act—

scientific research which may lead to or
as the case

on

(a) in sub-section (I)—
(i) to clause (a) the following shall be added, namely:- 

“and any sum exempted under sectio. i 15A shall 
also be included except for the purpose of determining the 
rates at which income-tax (hut not super-tax) is payable

Provided further that—
(fi) where an asset representing scientific research 

expenditure of a capital nature ceases to be used for 
Scientific rese irek related 13 such business—

(i) no allowance shall be rn .de in respect of anyv-; ..u suou hi .uv, iu jcsjjuco or any »vjiav-uiuu-uchA puiu ilou super-t>ax; is pavau*0.
previous year aiter the previous year in which the cessation by tue. assessee to whom the exemption is given ;

' . , •' (”) in the second proviso to clause (c), for the words;
^f; “ ;*;e ^gregate of the amounts aliowed under this ,£ for the purposes of this clause” the words “ for the

purposes of th:s section ” shall bo substituted :
(6) in sub-section (3), after clause (6), the following/ 

namely :— '
“(c) any income arising from assets remainin'* the 

property of such individual or from rights of anv kind ol 
whic-1» by virtue of .i settlement or dis* 

or not, is ]>ayable otherwise;

takes place, and

clause added to the value of the asset immediately before
the cessation is less than ti e said expenditure, there shall . . - _____ _
aiso be allowed in respect of the previous year in which the clause shall he added 
cessation tafees p«aee an additional deduction equal to the 
diflerenee ;

(b) where such asset is sold without having been u^d for 
other purposes, the sale-proceeds shall be tak^i
an'additional th h is‘Ei nof “Eiid nhthhh
would have been made in the year h Sh he e f •°-' 0ttewise than ^ adequate const
occurred on the basis of that val^e h amo -at hual £hU°"i” “ c?tmc'c!':01 7ith agreement to live ap»f
additional allowance which would ’have Wm n, d“ OP to Jnv adequab, consideration
the case may be, to the difference between the -dditi'n^ h^w fro ™^10ra~tl0!1 'tersoas for the benefit of
allowance which would have been made El . , °' a mm°r child or both.”
allowance which was made for that year shall 17^/*”° 0,.Secti*n t7« XI Of 1922—To sectio"
respect of tne previous year in which the sale ofcursf6 ^ namely —'d A°“ l‘’‘° tollowift3 “ub-section shall bo added

amoStStrc a&anPcr^o1,nierSS;’8PSSu tl;,> 101 a1 aZS a,mouj;t of the total income of A"!

arecei;rtofthcba^8x refer to hist.-t' E Pa-V;-}: bX the assessee, bo deemed" 
i J nib income so reduced.”

T. Amandment of section 34, Ac^ XI rf iqEo t e,it 
be section (I) of er-.-tinn •»// c A c* »”22—la su>

to bo. Iho position whether revocable

, (d) where a deduction is allowed for any prcvio,« . 
ur.ocrths causa in respect of expenditure renCe^d' 
vhohy or pun V Ly any a set, no drdtratioa ‘ 6h^f 
allowed under clause («>) or clause (vii) of this sub 
for the same previous year in respect of that asset •

(e) where an asset is used in the business afW r
to be u*ea for scientific research related to that bu^ 38> Aci 1022-Scction *

Bail Act shall be_ renumbered as sub-section (1) o'

\
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t,iat section and the following sub-scction shall be added, expenditure by the lessee on such scientific research and

nam« (2) Jho Income-tax Officer may visit the nromkes P?ld reSfcarch associations or institutions, will bo
f any person liable or believed by him to be haUe to K"1 6 a3sess“ of the profits of the year in

°fa .«yment for (he purpose of making anv enm ^ the expenses were incurred. The other item, viz.,
Vidors necessary ; and the Income-tax Office^ mw if pit,a! exPeridituro, will be allowed in five consecutive 
C° fhorised by the Inspecting Assistant Pnm oc*ua instalments and will be given also in respect of such
S° a enter any such prenSLsand cxPendit”r* incurred not more than throe years before the
*n ^auch person’s accounts and mav stamn ** msPe^' commencement of the business. Provision ii also made for 
an? any accounts allowing the difference between the residual, value of an
S°in nrrtpndmef’t G? section 41 fir* xc -cooo t , a?,80^ representing such expenditure and the amount9fWl) of SrtiSn 41Of the sAa d A t allowed. in tho yearly instalments. Other provisions in

Sperov so the following wordfshSl beaded tamely S'^
V“ but, where such persons have no ’other personal allowances 8 ’ d°l,bl° al‘°WanC°S °r

income chargeable under this Act and none of such persons 
is an artificial juridical person, as if such income, profits 
or gains or such part thereof were the total income of an
association of persons :

10. Amendment c? section 51, Act X5 of 1&22—In
section 51 of the said Act, for clause (e), the following 
clause shall be substituted, namely :—

“(e) to grant inspection of any 
documents in accordance with the provisions of sub
section (2) of section 38 or section 39, or to allow

23, 1945 11

revenue
excessive

Clause 5(a)(ii) and (6)—In section 16(3)(a)(m) and (iv) 
it is provided that in certain circumstances income from 
assets transferred by an individual to or for the benefit 
of his wife or minor child shall be included in such 
individual’s total income. Ajortfiori where in similar 
circumstances the income from the assets, but not the 

^ assets themselves, is so tr. nsferred, the income should be 
t_ included in the transferor's total income. A recent case, 

however, has shown that such a transfer is not caught 
either by these provisions or by section 16(l)(c). These 
amendments are designed to remedy this defect.

Clauses 7 and 13—Two recent cases have shown that the

accounts

copies
to be takon of documents in accordance with the provisions 
of section 39 ;

ti. Amendment cf section 56, Act X3 of 1922—In
section 56 of the said Act, after the words “Except in condition precedent to the application of section 34, viz., 

to which ” the words, figures and letter “ section 15A define information must come into the possession of
\j applies or to which ” shall be inserted. the Income-tax Officer, is liable to cause considerable loss
< 12. Amendment Of section 58, Act X8 cf 1922—In sub- of revenue. In one case the Bombay High Court decided

section (1) of section 68 of the said Act. after the that an Income-tax Officer could not reopen an assessment 
words and figures ‘ and sections 15 ” the figures and letter in which hc had misconstrued the law. And in another 

15A ” shall be inserted.
13. Amendmesit of section 15, Act XV of 1940—In 

section 15 of the Excess Profits Tax Act, 1940 (XV of 
.1940), the words “ in conse quence of definite informal ion 
which has come into his possession ” shalj be omitted.

14= Amendment of First Schedule to ’Act XV of 1940- 
In the First Schedule to the Excess Profits Tax Act, 1940 
(XV of 1940). to the portion of rule 1 preceding the 
first proviso, the following words shall be added, 
namely :—

“ except that the further sum referred to in clause (vi) 
of sub-section (2) of that section shall not be included in 
the allowances made :

cases

case the Patna High Court held that the Income-tax 
Officer could not reopen an assessment in regard to a 
branch of a business which he had in mind when he made 
the original assessment-. In these and similar cases the 
loss to the revenue is irretrievable as the law stands, since 
the Department has no right of appeal against the assess
ment and no officer superior to the Income-tax Officer can 
amend it. It is proposed, therefore, to delete the condition 
in question. This amendment will bring the section into 
line with the United Kingdom law. A consequential 
change is proposed in the Excess Profits Tax Act.

Clauses 8 and 1C—The Income-tax Officer is hampered, 
especially in these days of high taxation and black-markets, 
by lack of any power to visit business premises and to call 
for and inspect accounts. It is proposed to give him such 
powers and to provide a penalty for failure to comply 
with his requests.

i (

STATEMENT OF OBJECTS AND REASONS 
This Bill has two main objects, viz., to give relief to the 

tax-paver and to strengthen the hands of the Income-tax 
Department in its task of assessing and collecting the Clause 9—Under. the proviso m question tax is leviablo 

The relief proposals include an exemption in at the maximum rate where the income is not specifically 
respect of earned income, special initial depreciation receivable on behalf of any one person or where the 
allowances in respect of new buildings, plant and machinery individual shares are indeterminate and unknown. This 
and allowance of expenditure (both capital and revenue) causes hardship in some cases, ior example in cases of

The clauses are explained in the trusts for the maintenance oi widows and children wnere
the total income is small. The amendment proposes 
therefore that tax should bo levied in such cases at the 
rate applicable to the trust income.

revenue.

on scientific research, 
notes below.

A. J. RAISMAN
Notes on Clauses

Clauses 2, 4y 5(a)(i), 6‘, 11 and 12—These clauses contain following Bill* was introduced in the Legislative
the scheme for the exemption oi a certain portion ot Assembly on the 8th March 1945:— 

earned income Clause 2 defines “ earned income . v l a. Bill No. 7 of 1945
It is, roughly speaking, income A Bill to provide for the creation of a fund to U expended

Act Clause 6 provides that the total income as reduced Whereas it is expedient to provide for the creation ot a 
by the earned income allowance shall bo the basis for fund to. bo expended bv a Committee specially constituted 
calculating for example, the amount of income-tax payable jn this behalf for the improvement and development of the 
in cases whore portion of the income is exempt by reason cultivation and marketing ot oilseeds and of the production 
of beincr r,aid as life insurance premia or contributions to and marketing of oilseed products ;
Provident Plauses 5(a)(i), 11 and 12 ensure that It is hereby enacted as iohowothe, allowance Joes not reduce the super-tax payable. 1, Short title and extent—(1) This Act may bo called

Clause 31a) and clause 14— Clause 3(a) read with section the Indian Central Oilseeds Committee Aot, 1945.
59 of the Act gives the Central Board of Revenue power (2) It extends to the whole of Brioish India, _
to proscribe special initial depreciation allowances in nspect 2. Definitions—In this Act unless there is anything
°f new buildings erected and now plant and machinery repugnant m the subject or context
install!,) A q,!March 1945 The allowance is not („) “ Collector means, in reference to oilseeds crashed

11 is not to be given for excess profits tax purposes 
(elauso 14).

Clause 3(b)—This proposes 
scientific research related to a 

usiness carried

* rpjie Governor-General has boen plased to give the previous 
sanction required by section 07 (2) of the Government of India Act. 

to allow expenditure on 8ftVGcJ from repeal by paragraph 12 of the Government of India 
business or-to the class of (Commencement afid Transitory Provisions) Order, 1930, to fcho

introduction in the Legislative Assembly of tins Bill.first two items, viz., revenueTheon.
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===== 7” 7rsous representing consumers or Oil§:.

c.—f 5-^****' ke r?^'SiSr‘SS.^ ”S.y'”p5S |Oi.sdds Committee constitut’d under tills ». \ ”* “,-S, ...

^w^s-sssst^r ' di<„
defined in section 2 of the Factories Act, U« l b >th msvablo and mmovabb, a id to contract, ana sha„

——* - g$
3. imposition of oilseeds eess-d) There^bc levied Governrnc^may ^iioiv, ajtf V

and collected, as a cess for t:.e P-P°- ‘ India> whether kc under action 4, the Central Government may itselfj
oilseeds crushed m India, a duty int a member to fill the vacancy in tae Committee,
produced in or nnponed from oufeid ^ ^ maulld> PP} Wiow a member of the Committee dies, resigns 0f 
ot excise at such n.te, ^ frSJin time to time and j, re[novod, or ceases to reside m India, or become,:
Xr“SSS^ th, Committee, fix in this behalf, by ill0apable of acting; the Centralgovernment

notification in the official Gaze.ie. after eiiuTed^mahc the first nomination or election under
(2) On the last 0.^^ of each month, or as f ^ ioa4 or where such recommendation is not mads

as may be;oD^“e* ;!l nfier deduction of thS expenses, within a reasonable time, then on its own initiative,

rx“ixu« aii ss^s»*!*23, -'srr“«3......,.«*»«,„
“ * * “ ba “”01 *’

Sirs s±*f«k jusk s«e.rs
the Central Governm ent shall cause to be constituted a tural Research, shall bo the President of the Committee. 
Committee consisting of the following members, to receive (2) The Central Government .shall appoint a person to be 
for credit to the Fund the proceeds of the duty and to the Secretary of the Com mil tee and suen person shall be 
administer the Fund, namely •— paid by the Committee such salary and such, allowances as

(a) the Vice-Chairman/ Imperial Council of Agricul- may be fixed by the Central Government,
tural Research. ; (3) The Committee may appoint such sub-corn ui it toes

(b) the Agricultural Commissioner with the Govern- and staff as may b = necessary for the efficient performance
ment of India ; of its functions under this Act.

(c) the Agricultural Marketing Adviser with the 8. Appointment Qi officers—Tho Central Government
Government of India ; may, on the recommendation of t he Committee, appoint an

{d) three person? representing, respectively, the officer or offi ters, to discharge under the direction of the 
Department of Commerce, the Department of Industries Committee such duties as may be proscribed, and such 
and Civil Supplies a:id the Department of Food of the officer or • officers shill bo paid by the Committee such salary 
Central Government to be appointed by the Central and ail nv*anc«s as may be fixed by the Central Government. 
Government ; 9. Application of Fund— (i) The Committee shall apply

(e) seven persons representing, respectively,the depart- the Fuud to mooting tho expenses of the Committee and 
ment concerned with the oilse-cl crushing industry in the the cost of such measures as it may consider necessary or 
, rovinees ot Madras, Bombay, Bengal, the United expedient to take for the improvement and development ol 
Provinces tne Punjab, Bihar and the Central Provinces the cultivation and marketing of oilseeds and of the 
concerned’ ‘ nom,nat,'d oythe Provmc,a! Governments production, utilisation and m irkoting of oilseed products.

Iff) fifteen persons representing growers of o'ilseed<= of mdmtkT■ as,slstl“3 or ^pnraging agricultural, 
whom two shall bo nominated by the Government’ of ftnn'kraI gl research;
Madras, two by that of Bombay, two by that of the United U “Pi !ymg t°ohmeal advice to growers and millers;
Provinces, two by that of tho Central Provinces and Berar «,IK™c tLe adoPtlon of improved methods of
and one each by the Gov, rnments of Bengal the Punjab iTZ of oi“ :
and Bihar, and four shall he appointed, by ihe Central va’-ieti»s^if'nH Cm.?’ tCS!ing. and distributing improved 
Government to represent growers ,.f oilseeds in the r. st of ‘ 0 f- !• dS °r assisting such work ;
British India and the Indian Stater.; , (f* ,wstl"2 th" control of insect and other pests

(h) one person representing the co-operative movement m !mn t ^f b°Ul in the field imd in storage ; 
to he append by the Central Government; oilJF P™i°t,ng the improvement of the marketing of

(.) one oilsron technologist to be nominated bv the Oil adontdnnhelr ,productsJ lauding tho sotting upland
Techno log, ets Asso.-i,tio ,, Cawnporc ; ' ^ion of grad* rtandards for oilseeds ,fnd their

^ -s« st
oo-Uins th, m'"S ■ ’ “ S “r

p,oja\”/,™£jrlra„?r'”r“ *’•*— —StfSSMC cs? •?*?*» • •• ««« •>« i,S; tS2&r~* •*“ g*t “> S.%BSSTi 1., *"• “'“vk". .(n) one person representing the Federated Chambers' or tboir products ; ° mdu8tr*«s u«"8
of Commerce to be nominated by that body • (3 ) adopting any other measures o r

(o) one person representing the A^nkiit^ pl i other duties which it mur i Ures. or Performing anv 
of Commerce to be nominated by that body ; Charabers Government to adopt or perform ovVh^h ^ th,° Centra’1

(p) four persons representing trade ini * may lt-self think necessarv or -fi, ■ , ,blcb ^e Committee
generally to be appointed by the Central -Government after ‘AVE purP0SM of this Act ^ bl° ln ordor to carry 
consulting the appropriate commercial associations J,°\D?Jl?e,» monthly returns-m Th

■" f”'“b •» *b*«?. .nLif.,7” irs

THE ORISSA
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of C^cd°'ia 'tho mill during “the^1 precedingf month3 w"th "th*1* alS° pubU"!h a suramary of the accounts along 
c0“ her with such further information inWdW1^ annual report.
t0^ uG proscribed : o ^ as (2) Such accounts shall be examined and audited
n1 Provided that no return shall bo required in rraarrl t aQnua*ly in the prescribed manner, and the auditors shall 

•1 pods consumed boforo tho commencement of this^Aot ° avo power to disallow any item'which has been, in their
01 fn\ Every such return shall be made in <m«u r,__ , °Pinion, expended otherwise than in pursuance of the'
,2 be verified in such manner as may be proscribed pU,Tt? °f *5“ .

S 1-a Collection Of cess by Collector—(I) On reebivina n'7 T ltem ls fallowed, an appeal shall lie to the
, * made under section 10, the Collector slnll ^V*rai Government whose decision shall bo final.

r6 mint of the duty payable under section 3 in r ^ ^ 16- Dissolution of Committee—The Central Government
arn orjod to which the return relates and if thp 1 ° °l m.ay’ ^y notification in the official Gazette, declare that, 
lh® ^ already been paid, shaiutu^’^noti^ h. W1 iteffec‘ from such date a, may be specified in the
h„on tho owner of the, mill requiring him to make navmen'f aot'®catlon> tlfe Committee shall be dissolved, and on the
nf the amount assessed within thirty days of the service “ °f.fUt* declaration a11 funds and othor property 
r fie notice y the service vested m tho Committee shall vest in His Majesty for the

(2) If the owner-of any mill fails to furnish in due time CTtowK^eSSeT”8114 ^ ^ A°* ^ ^ 
furnishes™ return which The''col'Sr hastelonto01behove (l)1The°

‘“Tif.nv "Sfo St inTT ** — 2: S&.V
—oun > ovisi.infl fU° /nanJ1.er asi may be (2) In particular and without prejudice to the generality
presen *„««!« if ]npv, ° 8|1^)'secfclon (H shah of the foregoing power, such rules may provide for ail or
thereupon apply^as if mich assessment had been made on any of the foliSwing matters, namely f-
the basis o a r ° ^ °™ner : (a) for prescribing the time within which nominations

provr e '» case o a return which he has or elections shall be made under section 4 whether in the
reason to e icve is incorrect, or defective, the Collector first instance or on the occurrence of vacancies ; 
shall not assess e uiy a an amount higher than that (6) for prescribing the term of office of the members
at which it is assessable on the basis of the return without of the Committee ;
giving to tho owner a reasonable opportunity of proving (c) for prescribing the circumstances in which and the

jj the correctness and completeness of^the return. authority by which any member may be removed ;
(3) A notice undei sub-section (1) may be served on the (cl) for prescribing the quorum of the Committee ;

j .owner. of a mill either by post or by delivering it or (e) for the holding of a minimum number of meetings
tendering it to the owner or his agent at the mill. of the Committee during anly year;

12. Finality Of assessment and recovery of unpaid du&y— (/) for the maintenance by the Committee of a record 
(1) An assessment made in accordance with the provisions of all business transacted and the submission of copies of 
of section 11 shall not be questioned in any Court.

(2) Any owner of a mill who is aggrieved by an assess-
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Isuch records to the Central Government;
({7, for the definition of the powers of the Committee 

mont made under section 11 may, within three months of to enter into contracts which shall be binding on the 
service of the notice referred to in sub-section (1) of that Committee, and the manner in which such contracts shall 
section, apply to the Central Government for the cancella- be executed ; 
tion or modification of the assessment and, on such 
application, the Central Government may cancel or modify members of the Committee and of their remuneration, 
tho assessment and order the refund to such owner of tho if any ; 
whole or part, as the case may be, of any amount paid 
thereunder.

(h) for the regulation of the travelling allowances of
4

l(i) for the definition of the powers of the Committee, in 
respect of the appointment, promotion and dismissal of

(3) Any sum recoverable under section 11 may be officers and servants of the Committee, and ii\ respect of 5
the creation and abolition of appointments of such officers 
or servants ;

(j) for the regulation of the grant of pay and loave to 
officers and servants of the Committee, and the payment of 
leave allowances to such officers and servants, and the 
remuneration to be paid to any person appointed to act for 
any officer or servant t.o whom leave is granted ;

(k) for the regulation of the payment of pensions, 
gratuities, compassionate allowances and travelling allow
ances to officers and servants of the Committee ;

(l) for prescribing tho establishment and maintenance 
of a provident fund for the officers and servants of the 
Committee, and for tho deduction of subscriptions to such 
provident fuud from the pay and allowances of such 
officers and servants, other than Government servants

services have been lent or transferred to the

recovered as an arrear of landrevenuo.
13. Power to inspect mills and take copies of records and 

accounts—(1) The Collector or any officer empowered by 
general or special order of the Central Government in this 
behalf shall have free access at all reasonable times during 
working hours to any mill or to any part of any mill.

(2) Tho Collector or any such officer may at any time, , 
with or without notice to the owner, examine the working 
records, sale records and accounts of any mill and take 
copies of or extracts from all or any of the said records 
or accounts for tho,purpose of testing the accuracy of any 
return or of informing himself as to the particulars regard
ing which information is required tor the purposes ot this 
Act or any rules made thereunder.

(3) Where-any officer other than the Collector proposes whose 
to examine under sub-section (2) any record or account Committee ;
containing the description or formulae of any trade process, (m) for prescribing the preparation of budgot estimate.^ ^
the owner of the mill may give to the said officer, for 0f the annual receipts *nd expenditure of the Fund and of 
transmission to the Collector* a written notice of objection supplementary estimates of expenditure not included in the 
and the officer shall thereupon seal uo the record or account imdget estimates, and tho manner in which such estimates 
Pending the orders of the Collector. ‘ shall be sanctioned and published ;

. .. . .m All fmch in) for defining tho powers ot the Committee, the
14. flnfcrmat’on acquired to be ■ *^.ed by Standing Finance Sub-committee, if any, and the

copies and extracts and al m t ^ ^ of any President, respectively, in regard to the expenditure from I
Collector or any other office P UIlcjer this the Fund whether provision has or has not been made in

mill or warehouse or from any reti budget estimates or by rcappropriation for such
Act shall be treated as confidentia . expenditure, and in regard to the ^appropriation of |

(2) If the* Collector or any such officer discloses to any 0stimated savings in the budget, estimates of expenditure ; 
Person other than a superior officer any such mtormauo ^ for prescribing the maintenance of accounts of the
as aforesaid without the previous sanction of the Contra rec • t. and expenditure of the Fund and providing for the 
Government, he shall be punishable with imprison me audit of such accounts ;
which may extend to six months and shall also do name (p) for prescribing the manner in which payments arc
to fine : to be made by or on behalf of the Committee, and the

Pr. * - . . Jn this section shall apply to the officers by whom orders for making deposits or investmentsZ rded ,that n0tT&™STfcr the purposes of °r for withdrawals or disposal of tho funds of the
™?“re t0f any lU±t o the making of a false return Comraitteo shall bo signed ;

prosecution in respect o for detinmining tho custody in which tho current £
Un Gr thls Act* ... - accounts—(1) The account of the Fund shall be kept and the bank or banks I

15. Keeping and auditing OT ac shall koep at which surplus monies at the credit ot the Fund may b" S
Committee shall publish an annual rep . . under deposited at interest, and the conditions on which such |
accounts of all duty and other ^^Fund is expended monies may be otherwise invested ;
this Act and ot the manner in whicn ti x &

!
I
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( \ threi persons representing consumers o: oiUeefl 
---------------------- . aooointed by W Gf whom one sh ill be elected by the mcmh,r

under this Act; indfiJK Central Leg^ ,uch additional persons, not more than three ^
(b) "the Committee’ means the lnd_ ^ (r) - ^ Coatril Government may appoint t„J

Oilseeds Committee constitute under this Act, , '“w, interests not otherwise represented.
(c) - Fund ” means the Oilseeds Improvement Fu. repm- atjon 0f the Com.niltee-rhe Committee Slu„

referred to in sub-section (3) of section 3 ; * "d/corporate b;y the name oc too Indivi Co.itr4|«--- r&*• ssrsus
SS.l't.S ? of\kS F.c'tori,. Act. mi (XX' • »d *° — *»
ofl9^; , scribed by rules made b-v within the period prescribed in this(er; prescribed” means prescribed b, f " hgJ 8Uch furth,r period as
under this Act. 1o_;pj oeuau, iimY ariy authority or body fails

3. Imposition ol oilseeds cess-(l) Thoresa 0:1 all ^^aTv nomination or election which it is entitled ^
and collected, as a cess for tae parpos of ;.hotil„r ^ ^ gection a, the Central Government may itseIf
oilseeds crushed ill any ni.ll in i>* - T j- a duty c • • 0 mom her to fill the vacancy in tae Comnuttee.

“,h* c""d *"rssn - «■ * HjstewttTtrw £
. r-.orcafter t it U-d to make the first nomination or election under-

(2) On the last day of each moatu, or as a reco7Crod secliol 4, • or where such recommendation is not mads 
as may be convenient, tho proceeds 01 the d tj within . reasonable time, then on its own initiative,
during than month shall, after deduction ^ ^ P ^ int a per„n to fill the vacancy,
i* any. collection a.id re , P nrocoeds (3) No act done by the Committee shall be questioned on

isisrjrare: p-the Central Government shall cause to be constituted a tural Research, shall be the President of tile Committee. 
Committee consisting of the following members, to receive (2) The Central Government unaJ appoint a person to be 
for credit to the Fund the proceeds of the duty and to the Secretary of the Commit tee and suen person shall be 
administer the Fund, namely :— paid by the Committee such salary and such allowances as

(a) ihe Vice-Chairman, Imperial Council of Agricul- may bo fixed by the Central Government.
(3) The Committee may appoint such sub-cornmittocs 

and staff as may b •. necessary for the efficient performance 
of its functions under this Act.

3. Appointment OI oncers—The Central Government 
may, on the recommendation of the Committee, appoint an

12

after consulting 
notification in the official Gazette.

^“agricultural Commissioner with the Govern- 

ment(c°ft‘he'Agricultural Marketing Adviser with the

Government of India ; . , ,, affinor nr nffi >e^ to discharge under the direction of the

srarA-ss 4 ”, vassratGovernmcn^; representing, respectively,the depart- the Fund to meeting the expenses of the Committee and

men' concerned with thiMiilse-'d cru-bins industry in the the cost o; such measures as it may consider necessary o. 
Provinces of Madras, Bombay, Bengal, the United expedient to take lor the improvement and development oi
Provinces the Punjab, P.ihar and the Central Provinces the cultivation and marketing of oilseeds and of the 
•o d Bcrar to be rommated bv the Provincial Governments production, utilisation and m irkoling of oilseed products, concerned *• * *’ (2) Without prejudice to the generality ot the foregoing

(/) one person representing the oilseed crushing power, the Committee may utilise the Fund to defray 
mdustry in the Indian States, to be appointed by the expenditure involved in—
Central'Government. : _ (a) undertaking assisting or encouraging agricultural,

(g) fifteen persons representing growers of oilseeds, of industrial, technological and economic research ;
whom two shell be nominated by the Government of (6) supplying technical advice to growers and millers;
Madras, t wo by that of Bombay, two by that of the United (c) encouraging the adoption of improved methods of
Provinces, two by that of the Central Provinces and Berar, cultivation and storage of oilseeds ;
and one each by the Governments of Bengal, the Punjab (d) producing, testing and distributing improved
and Bihar, and four shall be appointed, by the Central varieties of oilseeds or assisting such work;
Government to represent growers «»f oilseeds in the rest of (e) assisting in lh<* control of insect and other pests 
British Lidia and the Indian Stater,; and diseases of oilseeds both iu the field and in storage ;

(h) one pi-raon representing the co-operative movement (/) promoting the improvement of the marketing of
to be appo nt d by the Central Government; oilseeds and their products including the sotting up and

(i) one oils.*en technologist to be nominated by tho Oil adoption of grade standards for oilseeds and their
Technologists AssovLtio t, Cawnpore ; products ;

(j) tvo persons ri presenting the village oilseed crushing (g) collecting statistics from growers, dealers and
industry to be appointed by the Central Government after millers on ail relevant matters and promotin'* improve*
consulting 1 r™^ovenr,!Cr.ts ; ment in the for,casting of oilseed crops and the preparation
be auDointed1 bv the Comindustry to oi all relevant statistics relating to oilseeds and oilseed be appointed o\ tee Central Government after consulting products :
thC t\TO iptTsrn^repre^min^the ^1*w *1 ’ (/i) maintaining, and assisting in the maintenance cf,

industry to be appointed by the CentrafGovcrnmenrafter necesSMy^1'*’ farlnS ^ St“t'i°IlS “ H raay considcr

(m) two persons represent,™export^8° of ’ oilseed connecV'r/’1^^ fh'1 EroviciinS assistance on all matters 
products to be appointed by the Central Government after oilseeds'' and the h° lraprove™ent of the cultivation of 
consulting the appropriate trade associations • ic •t l ' 1j1Provement of the industries using

<*) one person representing the Federated Chambers' Products ;
cf Commerce to be nominated bv that body • oLi JJ ..aoPlin8 any other measures or performing anV

(o) one person representing the Associated Chambers Government lo ’nn ^ miiy bu squired by the Central
of Commerce to he nominated by that bodv ; mav A if /v i “ pt °r Perform or whioh the Committee

(p) four persons representing trade" and industry out t ie r, ,!'. nf^ry or -clvisaldc in order to carry 
generally to be appointed by the Central Government after 10 RaS 'l °: tb’8 Act‘
consulting the appropriate commercial associations ; mill shal f *°i! +m0r;th^ returns—(1) The owner of every

rni8b t0 the Collector, on or before the 7th day
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iattH&w&zsrst —» - “»—-—
together iviih such further information in regard thereto as (2) Such accounts shall be examined and audited

“SSB^ians* * if „g„d„ tr^tcKKSjsTiS £ csrsa
BW ..turn ,h.« b, mXr",l‘hf“ » Ld S‘S, Sfit.*b“ PU""“”

sha11 bo ISrthn nf Pfosoribed. (3) If any item is disallowed, an appeal shall lie to the
VJ. Collection Of cess by ColUctor—(!) o.n receiving any Central Government whose decision shall be final, 

return madeundorsectionlO, the Collector shall assess the 16. Dissolution of Committee—The Central Government 
amount of the duty payable undor section 3 in respect of may, by notification in the official Gazette, declare that, 
the period to which the leturn relates, and if the amount with effect from such dato as may be specified in the 
hus not already been paid, shall cause a notice to be served notification, the Committee shall be ‘dissolved, and on the 
upon the owner oi the mill requiring him to make payment making of such declaration all funds and other property 
of the Amount assessed within thirty days of the service vested in tho Committee shall vest in His Majesty for the 
of the notice. purposes of the Central Government and this Act shall be

(2) If the owner of any mill fails to furnish in due time deemed to have been repealed, 
the return referred to m sub-section (1) of section 10 or 17. Power of the Central Government to make rules~ 
furnishes a return w ion the Collector has reason to believe (1) The Central Government may make rules for the 
is incorrect or de ective, the Collector shall assess the purpose of carrying into effect the provisioni of this Act. 
amount, if any, payab. e by him in such manner as may be (2) In particular and without prejudice to the generality 
prescribed, and the provisions of sub-section (1) shall of the foregoing power, such rules may provide for ail or 
thereupon apply as if such assessment had been made on any of the following matters, namely :— 
the basis of a return furnished by the ’

Provided that, in the case of a return which he has
(а) for prescribing the time within which nominations 

or elections shall be made under section 4 whether in the
reason to believe is. incorrect or defective, the Collector first instance or on the occurrence of vacancies ;

(б) for prescribing the term of office of the members

owner :

shall not assess the duty at an amount higher than that 
at which it is assessable on the basis of the return without of the Committee ; 
giving to the owner a reasonable opportunity of proving 

| the correctness and completeness of the return.
(3) A notice under sub-section (1) may be served on the 

owner of a mill either by post or by delivering it or 
tendering it to the owner or his agent at the mill.

12. Finality of assessment and recovery of unpaid duty—

(c) for prescribing the circumstances in which and the 
authority by which any member may be removed ;

(d) for prescribing the quorum of the Committee ;
(e) for the holding of a minimum number of meetings 

of the Committee during any year;
(/) for the maintenance by the Committee of a record 

(1) An assessment made in accordance with the provisions of all business transacted and the submission of copies of
such records to the Central Government;

(g) for the definition of the powers of the Committee 
mont made under section 11 may, within three months of to enter into contracts which shall be binding on the 
service of the notice referred to in sub-section (1) of that Committee, and the manner in which such contracts shall 
section, apply to the Central Government for the cancella- be executed ; 
tion or modification of tho assessment and, on such 
application, the Central Government may cancel or modify members of the Committee and of their remuneration, 
tho assessment and order the refund to such owner of tho if any ; 
whole or part, as the case may be, of any amount paid 
thereunder.

(3) Any sum recoverable under section 11 may be 
recovered as an arrear of landrevenuo.

of section 11 shall not bo questioned in any Court.
(2) Any owner of a mill who is aggrieved by an assess-

(h) for the regulation of the travelling allowances of

(i) for the definition of the powers of the Committee, in 
respect of the appointment, promotion and dismissal of 
officers and servants of the Committee, and in, respect of 
the creation and abolition of appointments of such officers 
or servants ;

(j) for the regulation of the grant of pay and loave to 
officers and servants of the Committee, and the payment of 
leave allowances to such officers and servants, and the 
remuneration to be paid to any person appointed to acc for 
any officer or servant to whom leave is granted ;

{k) for the regulation of the payment of pensions, 
gratuities, compassionate allowances and travelling allow
ances to officers and servants of the Committee ;

(Z) for prescribing the establishment and maintenance 
of a provident fund for the officers and servants of tho 
Committee, and for the deduction of subscriptions to such 
provident fund from the pay and allowances of such 
officers and servants, other than Government servants

13. E*ower to inspect mills and take copies of records and 
accounts'—(1) The Collector or any officer empowered by 
general or special order of tho Central Government in this 
behalf shall have free access at all reasonable times during 
working hours to any mill or to an}r part of any mill.

(2) The Collector or any such officer may at any time, , 
with or without notice to the owner, examine the working 
records, sale records and accounts of any mill and take 
copies of or extracts from all or any of t-he said records 
or accounts for the.purpose of testing the accuracy- ol any 
return or of informing himself as to the particulars regard 
ing which information is required lor the purposes of this 
Act or any rules made thereunder.

(3) Where any officer other than the Collector proposes whosc services have been lent or transferred to the 
to examine under sub-section (2) any record or account Committee ;
containing the description or formulae of any trade process, (w) for prescribing tho preparation of budgot estimate*
tho owner of the mill may give to the said officer, for 0f annual receipts and expenditure of the Fund and of 
transmission to the Collector, a written notice of objection supplementary estimates of expenditure not included in the 
and the officer shall thereupon seal up the record or account budget estimates, and tho manner in which such estimates 
pending the orders of the Collector. shall be sanctioned and published ;

14. Information acquired to be confidential—(1) AH each (») for defining the powers of the Committee, the 
conies and extracts and all information acquired by Standing Finance Sub-committee, if any, and the 
a Collector or any other officer from an inspection of any President, respectively, in regard to the expenditure irom 
mill nr warehouse or from any return submitted under this the Fund whether provision has or has not been made m
Act shall be treated as confidential. the budget estimates or by ^appropriation for such
ac a ,,;eft,ncacfrtnmr expenditure, and in regard to the reappropriation of

(2) If the Collector or any such officer Y estjmafced savings in the budget, estimates of expenditure ;
person other than a superior officer any suen in orma ion for prescribing the maintenance of accounts of the
as aforesaid without the previous sanction of the Contra . d expenditure of the Fund and providing for the
Government, he shall be punishable with imprisonment of 8uch aPcc0Unts ;
which may extend to six months and snail also do naoie ^ for prescribing the manner in which payments are
to fine : to be made by or on behalf of the Committee, and the

Provided that nothing in this section shall apply to the 0fficer3 by whom orders for making deposits or investments 
such information for the purposes of or for withdrawals or disposal of the funds of the 

pect of the making of a false return Committee shail bo signed ;
(q) for determining tho custody in which the cur cnl 

. of accounts—(1) The account of the Fund shall be kept and the bank or banks
15. Keeping and auJiitlmg d shall keep at which surplus monies at the credit of the Fund may b-

Committee sh^pubhAw am P j by it unde? deposited at interest, and the conditions on which such

disclosure of any 
a prosecution in 
under this Act.

res
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(r) for prescribing the preparation of a statement 3. Amendment of section 3, Act X8X of 

showing the sums allotted to Departments of Agriculture of tho said Act shall be renumbered 0,9 sub-sect’ 3
and Industries or institutions not under the direct control that soction and to tho section as so renumbered.0 th^ ^ of
of the Committee for expenditure on research, the actual ing sub-section shall be added, namely :_
expenditure incurred, the outstanding liabilities, if any, il (2) No owner or manager of a mine shall em 1 
and the disposal of unexpended balances at the end of woman below ground in the mine while sho is pr~J,V 
the year ; he has reason to believe, or if the woman has

\s) for prescribing the duties of the officers appointed him that she is likely to be delivered of a child' with 
under section 8, and the powers and duties of the Secretary weeks. ” ln t^j
of the Committee ;

(t) any other matter which is to be or may be 
prescribed.

18. Power ef the Committee to make regulations—The
Committee may, with the previous sanction of the 
Central Government, make regulations consistent with this 
Act and with any rules made under section 17 to provide 
for all or any of the following matters, namely :—

(a) the appointment of a Standing Financo Sub-

4. Amendment of section 4, Act XIX of 1941—-ln
4 of the said Act— secti0n

«;a) in the proviso to sub-section (1), after the 
“ Provided that ” the words of a 

shall bae
c : except in the case

woman employed below ground in the mine 
inserted ;

(6) after sub-section (1), tho following sub 
shall be inserted, namely :—

“ (1A) If any woman employed below ground in a mi
committee or other Sub-committee and the delegation who is pregnant givos notice oithor orally or in writing T
thereto of any powers exercisable under this Act by the the manager of the mine that she expects to be deliver h
Committee ; of a child within ten weeks from the date of such notice, th

(6) the method of appointment, removal and replace- manager shall permit her if she so desires to absent herself
ment- and the term of office of members of the Sub- from work up to the day of her delivery and such leav
committees, and for th > filling of vacancies therein ; shall be treated as a period of authorised absence on leave '' :

(c) the dates, times and places for meetings of the 5. Amendment C? section 5, Act XIX of 1941—Section 5 I
Committee and the Sub-committees and the procedure to of the said Act shall bo renumbered a3 sub-section (1) 0f 
be observed at such meetings ; that section and in the soction as so renumbered, after tho

(d) the circumstances in which security may be proviso but before the Explanation, the following sab- 
demanded from officers and servants of the Committee, section shall be insort jd, namely :—
and the amount and nature of such security in each case ; “ (-) Every woman working underground in a mine who

(e) tho times at which, and the circumstances in has been continuously employed in that mine or in mine. ,
which payments may be made out of the provident fund ^longmg.to the owner of that mine for a period of not eS3
and the conditions on which such payments shall relieve * lan BIX “hs preceding the date of her delivery shall if
tho fund from further liability ; she, comP1+1?'’ ™th,tho °£hcr C0ndltl01ns lmPosed ^ ‘bis Act

(f) the contribution, if any, payable from the funds of " c®rtlfle,d’ 'vhore *ho manager has so required by a
the Committee to the provident fund ; “it? Pn l“T °r,midwif°1 as bem§ ^eI7

(g) generally all matters incidental to the provident “ ive.o o a c 11 vi in \.n wee 3, re en.itled to
r j 5 *1 ■ ’ * * 4.u r * receive, and the owner of tho mine shall be liable to makefund and the investment thereof. _ to her, in accordance with the provision of this Act! a pay-

19. Publication of rules and regulations—All rules mado ment at tho rate of eight annas a day for every day during 
under section 17 and all regulations made under section 18 the ten weeks imznodiaiely preceding and including the day 
shall be published in the Gazette of India. of her delivery and for each day of the four weeks

following her delivery.**
6- Amendment of section 7, Act XIX of 1841—In section 

/ . . . _ 7 of the said Act, after the word brackets and figure
India is one of the world s principal producers of oilseeds. t: sub-section (1)” the words, brackets, figure and letter 

In view of the importance oi oilseeds in tho national economy “ or sub-section (1A), as the case may be,” shall ho 
it is considered necessary to put oilseed research, develop- inserted.
ment and technology on a more permanent basis than it is 7. Amendment of Saction 8, Act XIX of 1941—In 
at present. Accordingly it is proposed to set up an Indian section 8 of the said Act,—
Central Oilseeds Committee on the lines of other similar (a) after sub-section (1), the following sub-section shall
commodity committees such as the Indian Central Cotton bo inserted, namely :_
Committee, the Indian Lac Cess Committee. The Com- “ (1A) Where a women entitled to maternity benefit
mittee which will have on it representatives of all the ', has given the notice referred to in sub-section (1A) of 
important interests concerned, will devote exclusive atten- - section 4, the manager shall within three davs pay to her 
lion to all problems connected with the improvement and 
development of the cultivation and marketing of oilseeds, 
t he production and marketing of their products and all 

. matters incidental thereto. Since it is desirable that the 
Committee should have an independent- source of income, 
it is proposed that as in the case of other similar Com
mittees, funds should be provided by the levy of an excise 
duty at the rate of one anna per maund of oilseeds crushed 
in power-operated mills in British India.
New Delhi

-section

STATEMENT OF OBJECTS AND REASONS

maternity benefit for tea weeks in advance, unless, within 
the said throe days as a result of examination of tho 
woman by a qualified medical practitioner of midwife of 
which the manager shall bear the cost, he obtains a certi
ficate that she is not pregnant or not likely to be delivered 
of a child within ten weeks or the woman refuses to 
submit to such examination.” ;

(b) in clause (a) of sub-section (2), after the word, 
brackets and figure “ sub-section (1)” the words, brackets, 
figure and letter “ or sub-section (1A)” shall be inserted.

8. Amendment of section 9, Act XIX of 1941—In sub
sections (1) and 2) of section 9 of the said Act, after tho 
word, brackets and figure :t sub-section (.1) ” the words, 
brackets, figure and letter c< or sub-section (1A) ” shall be 
inserted.

9. Amendment ef section 10, Act XiX of 1941—In sub
section (1) of section 10 of the said Act, before the word 
and figure “ section 3 ” the words, brackets' and figure 
t{ sub-section (1) of” shall be inserted.

10. Amendment of section 11, Act X2X of 1S41—In sec
tion 11 of the said Act—

(a) in sub-section (1), after the words “ Chief Inspector 
or any Inspector ” the words <{ or any other officer autho
rised in this behalf by the Central Government ” shall be 
added;

. The 24th February 1945 JOHN D. TYSON

The following Bill was introduced in the Legislative 
Assembly on the 8th March 1945 :—

L. A. Bill No. 8 of 1945
A Bill to further to amend the Mines Maternity Benefit

Act, 1941
Whereas it is expedient further to amend the Mines 

Maternity Benefit Act, 1941 (XIN of 1941), for the 
purposes hereinafter appearing ;

It is hereby enacted as follows : —
1. Sheri title—This Act may be called the Mines Mater

nity Benefit (Amendment.) Act, 1945.
2. Amendment of section 2, Act X3X of 1941—In section 

2 of the Mines Maternity Benefit Act, 1911 (hereinafter 
referred to rathe said Act), after clause (e) the following 
clause shall be added, namely :

“ (/) a woman shall be deemed to work underground in 
a mine, if, within the six months preceding the date on 
which anv question arises whether she does or does not so 
work, she has wo Led below ground on ninety days in
all ”

" tho Chief(b) in sub-section (2), after the words 
Inspector or Inspector ” the words “ or other officer ’ shal 
be inserted.

11. Amendment of section 12, Act XIX of 1941—In sec
tion 12 of the said Act, for the word and figure c; section 5 
the words, brackets and figures “ sub-section (1) of sec
tion 3 ” shall be substituted.
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w-nav::trwatasa:fnis, ~«“iKSf---ssrr-4 & « i=,i s.rwsr b,”“ ’1 ,h“
Chief Inspector'” shall he omitted°n 3 ’ 16 W°rds ‘ °f the T" 1943 a «rcafc shortage of labour for employ ment in 

40 Umenflm^n* r.f cor*;™ ic a i «. coaI ra,nes became noticeably and coal raisings wore
section (2) of section 15 of th^s’aid Art- °? 1S41~In Sub‘ se™lls‘y affected to the serious detriment of the »ir effort 

/_\ • .. v nr, ,, 1U, c, „ of the country. It therefore became necessary tern joranly
. / i , ‘ ,®i e word and figure “ section 4 ” to remove the ban on the employment of wome-i below

t ie wo > , ens^n. 8ures and under sub-section (2) * ground in coal mines in the major coal areas. The measure
°f section o shall be inserted ; is of a purely emergent and temporary nature and the ban

r 1 ^ aus,e, „ r . e worc^s the Chief Inspector will he reimposed as .;oon as conditions permit. Employers
and lnspee ors the following shall be inserted, namely :— are already prohibited from employing in mines women for 

anc he officers authorised by the Central Govern- 4 weeks after delivery and women are entitled to benefit 
ment relerred. to in section 11 and sub-section (1) of sec- for 4 weeks before and after delivery. The removal of the 
tion 14, ban on the employment of women below ground makes it

tion

*

f]

:
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necessary to extend the period of prohibition in the case* 
of women working underground and to arrange for payment 
of benefit over a longer period. The Bill therefore proposes 
to prohibit tho employment of women below ground for 
a period of 10 weeks before confinement as an addition to 
the present prohibition of employment lor four weeks 
after confinement and to make the woman eligible for 
benefit for a period of ten weeks before expected date of 
confinement. It is also considered necessary to have

powers to vest any specified official with tho powers 
present exercised by the Chief Inspector of Mines and th 
Inspectors of mines only under the Mines Maternity Benofi* 
Act, 1941. The Bill is intended to provide for this also. 
New Delhi B. R. AMBEDKAb
The 28th February 1945

Md. RAFI
Secy, to the Oovt. of ln^a
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